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0A No. 2842006
Date of Order: 13.01.2009 .

None is prasent for tha applicant, .

On the other hand, leamed counsel
Mr. M. Godarz, for Mr. Vinit Mathur,
reprasanting tha respondent Mos. 1 o 5, is

nresent,

“The, apphcant was reprasented by M.
Y.£. Sharma. Shri Y.K. Sharma hes
- unfortunabaly expired. After h:s sad demme
notices weanz sent to the apphcant at the
address, givaniin the, Q:A: by, Speed.Post with

A.D. on 29.07.2008 and’alse by Spead-Past 57
with AD AD an .23.10, 2&08 T’ha AQ.( have,_ -4
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